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‘Clauses 2 to 20 were added to the Bill,

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI VIDYA CHARAN SHUKLA : Sir,
I move :

“That the Bill be passed.”

The question was put and the motion was
adoplted,

THE ESSENTIAL COMMODITIES
(AMENDMENT) BILL, 1971

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE.

LOPMENT /®tmfas fawra wawm «

ST HaAl (SHRIGHANSHYAM OZA) :
Sir, I beg to move :
“That the Bill further to amend the
Essential Commodities Act, 1955, be
taken into consideration.”

Sir, the House will remember that the
present Essential Commodities Act was
passed in 1955, It replaced the Essential
Supplies (Temporary Powers) Act, 1946
which was then in force, As early as 1955
and even before it was found necessary to
have such an act permanently on our
statute book for the control of p.oduction
supply and distribution and of trade and
commerce in certain commodities,

Sir, we are trying to achieve rapid eco-
nomic growth along with social justice.
We are raising resources and making invest-
ments in various sectors in a planned and
well thought out manner, Situations are
bound to arise, wherein constraints on pro-
duction, supply and distribution of commo-
dities may occur. Essential Commodities
Act provides in the interest of the general
public for the control of production and
distribution and trade and commerce of
commodities which we deem to be essen-
dal. At present these commodities num-
ber 58 and include items of daily consump-
tion like foodgrains, sugar, vanaspati kero-
sene, drugs, medicines, etc, 1t has been the
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experience of both the Union and the State
Governments that the Act has proved quite
helpful in curbing hoarding, profiteering
and blackmarketing. In 1970 aclion was
taken in 22,739 cases. In the first eight
months of the current year it was 10,980.
The number of persons prosecuted in 1970
was 17,535 while in the first eight menths
of the current year it is 8,865.

Sir, from 1955 onwards we have made
suitable amendments in the parent Act to
make the provisions more effective. The
present Bill is a further step in that direc-
tion, It has to be borne in mind that
neither the original Act was framed nor the
present Bill has been brought forward to
deal with the present situation only arising
out of emergency in  our country. For
that we have also presently put on the
statute book the Defence of India Act and
have framed rulcs thereunder. Essential
Commodities Act has become a sort of
permanent measure, The provisions of this
Act are enabling and can be brought into
operation or wiihdrawn according to the
exigencies of the time. As I said earlier,
keeping in view our developing economy
such measures provide a very useful instru-
ment for meetinz certain situations as and
when they arise.

Sir, coming to the present Bill, I will try
to explain to the hon, Members in short
what the various clauses seek to achieve.

clause 2, sub-clause (i) seeks to amehd
section 3, clause 2, sub-clause (j). As the
clause stands today, it provides that the
Government may by order provide for any
incidental and supplementary muatlers
including in particular the entering and
search of premites, vehicles, vessels .ind
aircrafts and the seizure by a person
authorised to mahke such search of any
article in respect of which such person has
reason to believe that contravention of the
order has been, is being or about to be
committed, We may may mark the word
used here ‘articles’ which means only
articles could be seized. As hon, Memhers
will see, the clause as it stands today; does
not expressly authorise the seizure of cucn-
veyances used in conveying the proporty
or the covering or recepiacle or vehicle in
which the property is found, It is necas-
sary to empower tiie seizure of not only the
articles but also of conveyances, covering,
receptacles, etc. Seizure of articles in res-
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[Shri Ghanshyam Oza.]
pect of which contravention of an order
had taken place without any authority
seize covering etc. was proving irksome in
practice in certain cases,

The next proposed amendment is in res-
pect of sub-section (3B) of section 3. Sub-
section (3B) of section 3 of the Act lays
down the procedure for fixing prices of
foodgrains, edible oilseeds or edible oils
sold to the Central Governmen; or a State
Government by an order made under
clause (f) of sub-section (2) of section 3.
Such price is to be fixed under the present
law having regard to—

under
law;

(i) the controlled price fixed
this section or under any other
and—the rod used here is ‘and’'—

(ii) the prices of these commodities
prevailing or likely to prevail during the
post-harvest period in the area to which
this order applies,

The word ‘and’ between the two clauses
is not proper. It should be ‘or. Because
when the price is fixed statuterily by an
order it is not that we should go on to
consider the price that is likely to prevail
in the post-harvest period, Therefore we
want to omit the word ‘and’ and put in
the word ‘or’, If there is a controlled price
then legally that is the only price which is
.applicable and payable. The post-harvest
price can be taken into consideration only
when there is no controlled price,

Clause 3 of the present Bill seeks 1o
make an amendment in section 5 of the
principal Act, Section 5 of the principal
Act refers to delegation of powers to make
orders under section 3.

Section 3(3A)(i) empowers the Central
Government by notification in the official
gazette to delegate powers to control rise
in prices and to fix the price at which any
foodstuff should be sold,

A doubt has been raised whether the
power to issue a notification under this
sub-section can be delegated to State Gov-
ernments or other authorities under section
5. It is proposed to amend the Act to
make it clear that this power under section
3(3A) is also capable of being delegated,
not the power to issue orders only but the
powe: to issue notification also.

to |
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Section 12A of the Act and section 8A
of the Criminal Law Amendment Act,
1952 provide for summary trials for con- -
travention of orders declared as special
orders under these sections. Section 12A
was inserted in the Essentia]l Commodities
Act 1955 as a new section by the same
said amending Act. This section cmpowers
a special judge trying an offence under
sub-section (i) of seclion 6 of the Crimi-
pal Law Amendment Act, 1952 alleged to
have been committed by a public servant
in relation to the contravention of any
special order notified under section 12A of
the Act in a summary way. These provi-
sions had validity only for a limited period
and were extended from time to time, The
present validity expires on 31-12-1971.,
Even at the time of the last amendment =~
some hon'ble Members had expressed a
desire either for a longer extension or for
making it a permanent feature.

'The Goverdment have carefully consider-
ed the question,of extending the validity of
these sections in consultation with the State
Governments and the concerned Ministries
of the Government of India, Taking into
account the fact that shortages of certain
essential commodities are likely to persist
for some time to come, Government con-
sider it desirable to place these two provi-
sions permanently on the Statute Book
instead of extending their life from time
to time, In view of the stringency of the
provisions, a two-yearly review of each
notification that may be issued under the
Act has also been provided with conse-
quengial saving provisions. I hope the
honourable Members will agree that the
amendments suggested are necessary (o
make the provisions of the Essential Com-
modities Act more purposeful and effective
and 1 commend them for acceptance of the
honourable House,

The question was proposed.

SHRI BABUBHAI M. CHINAI (Muha-
rashtra) : Mr. Chairman, Sir, while whole-
heartedly supporting the Bill T want to
bring to the notice of the hon’ble Members
a few points. The first is that the Act
expiring on 31-12-1971 is now being made
permancn; on the Statute Book. The
second point is that by this order 58 com-
modities have been covered under the
Essentianl Commodities Act. There can be
no two opinions that in an emergency like

\’
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this the prices of essential commodities
should be controlled und it should be seen
that no undue advantage is taken by those
who are responsible for rising prices
However, 1T want to bring to the kind
attention of the hon'ble Minister that on
4th December we have passed the Defence
of India Act and that Act and this Act
overlap each other, Therefore, T would
request him to examine it at his leisure if
there is any overlapping which could be
eliminated in future.

Sir, only two days before the hon’ble
Finance Minister came before the House
and levied an impost of nearly Rs. 134
crores which we have all very willinglv
supported in the cause of the nation, But
one must not lose sight of the fact that
there are certain imposts which will add to
the cost of manufacture of certain items
and the cost of the item is bound to go a
little up. The Government in their zeal to
keep the cost at the lowest should not
forget the realistic situation which faces the
country by way of imposts of the burden
which the hom’ble Minister has put,

The second point which I want to make
is in connection with the textile industry.
Sir. we have got a very radical example.
Even though orders were issued to the
textile industry to produce standard cloth,
the industry was not in a position to pro-
duce it till the last quarter of 1970. And
the cavses—I do not want to repeat—are
well known to the Government, Sir, the
essence of everything today is production.
Here my humble appeal to the hon. Minis-
ter is this, To maintain the price line, the
essential thing is more production and for
more production you will require raw
materials, If raw materials are supplied to
the concerns in time. if licences are given
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I am afraid, Sit, the prices can never be
hept under control. My humble appeal to
the hon. Ministcr is, when licences have to
be given, where the certificate of the mili-
tary department has been obtained, at least
in those cases ruw materials hicenses should
be supplied immediately, so that the nation
does not suffer, the defence effort does not
suffer,

The third and final point that J want to
make is, after all for whom has this Bill
been brought ? This Bill has been brought
for the benefit of the consumers, The con-
sumers must be protected. There can be no
two opinions about it But in doing so, the
Goyernment should not forget the small
the small traders, T have always
found that the small traders are being
picked up one o1 two here or there and are
fined or sent to jail for a little fault here or
there, or sometimes without any fault even,

while the big people, the producers and
distributors go scot-free. This is not the
purpose of this measure, This measure

should be enforced at the higher level, the
middle level and the lower level with the
same zeal, so that the small traders are
not made a scapegoat, 1 have always
found, and T am sure the House will agree
that we have always read in the papers,
that a small trader who charged two paise
more for his drug or four annas more for
his sugacr or rice was caught and jailed for
three months. Of course. he should not
have done it. But what about the middle

! distributors, the wholesale distributors and

in time, T have no doubt in my mind that

there will be more production and the price

line will be maintained, and there will n>t |

be any necessity for the Government to
come down with a stick on anybody, be-
cause the nation’s conscience has been
roused and they are all prepared to co-
operate with the Government, Sir. T know
of instances where even when the certificate
of the military department had been
obtained for production for military pur-
poses. the raw material licence has not
been given to the concerns. If this is the

the producers who charge higher prices
and go scot-free ” Therefore, the Govern-
ment should take care of those people first
and not the smull iraders who are also
common men and who are consumers
themselves. 1 do not plead for the small
traders who are really at fault. But in
actual practice | have found over the last
several years that the small traders are the
escape goat of the Government and the
whole bulk of the producers, the middiemen
and the distributors go scot-free. T hope,
Sir. the hon. Minister will take care of these
people. Sir, T am reminded of a Gujarati
proverb which the Parsis generally quote.
Tt says:

g0 FT1 T AT a8 T AG

Tt means that in a family the elders go om
moving about. but if there is any blame to

way the Governmenti s going to function. : be apportioned, then the youngest daughter-



15

Essential Commodities
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in-law is the victim, So, let

[RATYA SABHA ]

1
not the “

youngest daughter-in-law be made a victim

Let the elders who are at fault be taken to
task. 1 hope, Sir, the Government will
look into this matter and enforce this mea-
sure effectively to see that the prices do
not rise, Thank you,

=t ST ST AT (TERAE)
Tamfy agieg, oar awwar § e aeda
wAT wgRa ¥ 39 fagaw 1 afcheafa
¥ faerger favger wgd gC swaa fwor
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AT I F FAF7A AL qqv Fwar 5
7 fear T 2 ) 7T gEAT I A FW
F7 & 57 AT ¥ JITeE § {7 9
FAI g€ &, ¥ ATHOR G FHH AT
AV A9 | o7 FEAT AT % 97 F1FA &,
FER WEwm Fr gfiz gad W
Trgae T & 207 A7 fafee st & g
# faq wrgaz =v D 2m, AfE 3w
TV FT iRy 27 famr 39 fagas
FIAF | T FT21 6 THTF @IRA
F o wegw, werfam qmae ¥ gm Ay
fag & | A7T7 39 T 4 937 GhRATT
AEY ¥, @IRTT AT SAAAT € 1T ST H1
gftz & o &1 S F I q>W A
7E 2, ST UEY #1 gfte 7 w
& FaW IS £ | 4F A A THAT § |
st e s V2 £, geIe fA| oo
% foow ofr 37 78 2, @1 Awar & (% 37
AqwaT = & o, 37 g & mfwe fet A
uAT feafd g a1 g sme T =07 AwE
ST T, A7 RTHTT QARG FT A
7 faoger & wAmd ER0 AT AW AT
STAAT Y & W A2 A1 G (A FFaf?T
21 I@AER T feaqdi F 5ag 7 GEHR
FCOFIOT WET ATy AR aar 6
EHT QATHGILT FT THET E 0

uF AW foew fza1 o7 gav 7 «rf
fF 77T T ST A FHEE F
FeFRg FEEw AT § T wafady
gt g UF AL qF 4, FEL A
IAE ger wz 3 A ¥ FOfed agrd
Fr, WEFNE FTH OFT | AT
Fufedr oY 17 qrF AT R OHeAT
qgIRT 39 T # fw fedr &7 s
FAT AUHET 17 TARET FT FTI-ALT
gfazs g | s BYFT7FT Y STFET
F 7 AET A TR FAMRE gerd g,

HqAT ATEEE FafAT F oawmaAr fEoar
B1E afazd g, W 1T 71y F WA CAC I |

A Zo N AN f2eefr § 2, TS0 F FRTE

ol



17

Essential Commodities

T FT AXT | ATFIT ¥ zA feafd
S FIATHF (AT &, IF FIIA A B2
FYAT I BT JTATRF WA T @ §
AT IT TEEF qIHRT FT FU4T § q@T
STIFE | ST TH gwT F7 qiefeafa
CEUNEAC I S - S o B
5T 71 38FT 9frorw ¥W & e}
TgT U T |

oF &g Ay faﬁq ® ¥ qF qg ot
T2 o, 98 9% & fF &7 9% am‘rtrg
froer fal fa7 a7 7 97 F1 9Xw @
T T, foas st ear: 9, g8 S
F2-AS graad F 1w o, 71 fefeganza
q, 3R 3T @At g e
AT AT g &7 fza7, 7T qOF
U SET AT IFE IW AT A
wyqar #v &% fear ) ¥fwT 9w
g F WxT WM F@ FT A A
FAT ga7 Fr WA IS IARAT FTA
SHF W aTAT glmaeE o1 feEh-
s1zd § faegrarg we & fag o fefz-
UM FJ &, I R AT S
& T FT GG gIry F g g w19
fear 1 atz7 @< fefegeges J o0 famy,
FIT HeAT ALIET TTF F1 T T H w1A-
LT 33 1 G911 7 S FIHTTH T
gL qaTaAl Aara szt ag w v feafa
qRT gs g, FET S AT FT FHT
qar g% IAFT FITA FT F, HEF I
FTFNTI T 7 FAT SHRET FIXOT AT &
BiF FFITIIT g 7 IAF IIT AT a3l
T =rg"r AT wwrfas 2w ma 3
gt FH T gmr 1T UG AW/ AT
ga7 21T | 1T AT 9T 4T FIT A
ST qEm A A, a2 feﬁ'rwa Sl
f@ft;c'r»: a7 g & fog 219 2, 9 ¥
ey U F fgeeE o FLHIT T T a7
FIE F2H TE ITAT A7 I FT a0
g f 9 Wiy T e w agd &Y
AR F AW qZ NG E AT A FAT
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SAFT AT GEr A e, T2 A
AZT W YE F AT TIT AVHTAAT &
¥ T ofv wwig? 9w 1 ¥ fag
ATE AT T2 & | AZTACTEHT T HILA
TgT AT &, AfEe fegeara ¥ 73 fefe-

| BER ¥ IAVT WA AT BT IUAA

fear £ w0 zEF fom wrEATT welT
TZET A L FEH IBA1E T A 3H
faggs &1 0@ 74 T IR AT
OF FEITRT AR HET w0FG 47 F
Tz AT AT FHT FWH 977 AT g
2, fFa @@ FWl WEIE AT ds-
73 amqfl 7 s feheeen
¥ oqzr A ¥4 GAr g9 9T H{
zg fAguF w1 MG FIAT | aH
Al zq fagas w1 fa09 79 ] F1%
g ag &, At aome 9y faw uwd
¥ 97 @ ¢, fow avg ¥ ag 33 qwn
F1 g2 7 78 2, faaar IR 47
anfzfefore waft g3 1€ 8 <9 fag §
q&T S & fawza wewr iR T @
=T FT FGEEIHI 2 g AL HIAT

Freaq@ifegT #1 37T g0 q27 F AT
faw= w &7, At 27 @0 THHT ged
¥Aaqad %7 | Ad9q  zEF fEer
R T, wifE AW =9 fAaww A
AFTAEAT &, AHA FATET F U
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T gAza F {7, ¥2T /@aEz ¥ e
gigy ¥ faa o off aww § 9w
g 5T AT 2 AR T 97
FEHT AT §i @G AT, dAfehA saar
& ford wrer fg 7ra 9% IAwy A
T FAAT F 77 "8 FT AT AW G
AT 98 fEaT gz 7 FgIEHT FAdl
T Y FW LA T T AR L A |
F o5 T AT TTTT AT-AAT TE
& | mEm AT ¥ fag ot 3o faa
AT FE% 7 IfFT wE T A
ggAT FIFAT &, AT S@Ar &1 8T
St W 9T A W 77 T F 4
FIE SATEqT ATHTY 7 FT g1 A1 IE ATAT
FIASVT FT WGT F1 FAAT AT 0T
g 9% gH W& A faqa% w1 awdT
H |

Y TR (I TI) 2 1A,
& a7 woafrme ¥ fast ¥ segfoas
& ot f W, OF o9 weE &
faq foe awi &7 aEewar 0 ar
I FE F T T w70 g aa
o {6 3% a1 =6l HAT g1 g@d
qId, @ F AT AT g1 e
dadr  F@ & SF-faEm g
ar forsar & gy o wEToA, s A
&9 THEEF TG TEar ! qr Iay
g1 & T W 3w FUFETEr A
FHT F7 AT 1 HAT FF A7 QAT a7 FH
T A | FAT ITF[ BIg 7 F9
ALY ToR A1 399 w0 R over st oy
&7 FT 7| fET forsar F qer fF T
&F TIAT T BIST § KT 7GT AT AT
g &2 & o SA-favare @ Fv
YHTL TAMT ET AT 67 T aaveqy
g7 €Y | AT gL WA a9rel | oar
& 7 FAT W2 g F qf =g, whh
1 fwst & ara wrAATT AT S feely
AT s 3T fAAE #7 97 9 #7%
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7% Fam 5 = fagas 7 fqesr 9@

| F9T ¥ § AT TAF AR I AET €

fert & & sreas® aeg A med faaas,
1971 T wds &  uorforma FH-
fedisr srieHe faer, 1971, ®ET AT
FE TFT T 1 FE AT AT AEUT F
FaT o fipet Y gAT 97 97 Wr & fF B
T aradr, ®1F 41 9, $6 §F 95
ar F1 &r o fee a7 WmeE o
FE AT Y arg gfE  Afemr agr
Sedl-AET 989 W@ g, e I
Fgar Argar § 5 A wwaar ar v 917
qg  gWISEr F AT g A TW ARG
AT A g " § WA 3H fAear
T faeam & arg fF age & T°%
I WA F A1 g9 g | g fae
g1 &1 g &1 9 TF oar fAgaw
segq T & wifey ar, s saar
SRfcAq grar ST ST gaaAdt 5 &,
T ALCE A AT FTHATET g0 F TS
RIAET @IS | Al GZAT FIH 4 FEAT
g o1 & Far F7 FATAT AMEY AT
fe qu 1 AT StadaE sraes
wAT AT FrAT SATEr TG AT T
AT AT X T § OF AL 3T 7
SATET F1 D AGr GO | ATA-AT
SFAGT FT Fg ATETET ATHL FT &7
arfgr ar fiF I SaAEIEn S
Iy FAST *1 ey § SHRT A
Fgg T4 & saver TN Al T g 7
AT BT AGT IAT EETF | IITECOA,
BN UF SRET A &, Al araw gy
% fagdt &1 dm s Ew A d@A
AT AT § Q@A § AT A T,
UFATES TET AT 1 ANE AT fHAr
anfe o faer #7 1599 F sFat-aesT
TF qa9 AT FT g9 SAav &7 fAd
ST ATRY | a8 HaedT gIEL Hf
FAT AEE AT FET ST o8 W
TS AT @IS, HIET HILT FIST, F9AT
FTATATET &1 AT FF0 97 FF 8 ™
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TS FT AT FAT FILT QA FIES arfz
w AFe Ry TEem d 12 Wy
T & I AEr S EHAT| 8 AW, 9
qN, ARG TA AT AT 11 AT
s W7 FE, oF JLAT @y @ A |
12 309 Y, &1 12 W F7 I F
FHET FOA agr gEr ARy S @
#rgd 11 d 94 F A e
Frafuai &, dwe g, dWr g1 e,
N F IR, AF 7 TAT Wa q
AT E AT AT 27 AL w1 ATTE-
A AT JATEH] & TF HET TFAAT
ERETETR L § 3F qUAAT A g
g TEHAT F1 AT A &1 1 AG TEAAA
o faoiT 39 aren & 5 garar araad
fFq =7 qg1; qafe @ -
ITEFT F fga1 a7 99 aF 980 FEl
Tr g o frer-mfesr & faat =1 <&
FIGAT W & | BT &R AU FHA G
Z 5 4fF 39 a7 98 9% | g, o
feafa & @ for s L @ 7 3w
ST FEaT g fF TR TA-IAEF
Fwed A1 faer @ Sonfag AT A
FG H FIT GEE T@AT ATEAT € AT
TE | A, § TH AW FT @A AT
2 V& 9Es WA ¥ AT g9 AT,
F=GT  AMT FAEr A7 ot ag  feAma
Tar 91 & & ww oww AW &
AT AR TAT, FZ Q4T qgar 97 {1
T AT FKTAF7 1946 3o F ST F
TALFRT A =it Mg Todw dq g
wET gU, &9 FET W FEG Ad AQ
3, B WS Ao fEme S AT awy
A% 7, arg faaAdy fag ot frger
I F AR E, IR A foF g
gHA g Wi &7 2 fF F ' 9w Sy
& Y AT AT | ST AT 42 ®WC
wT g AT WHEr AT 42 W9 @ gAT
ATfew, AT AR AT AT 27 *AC 7
Z1 T AT ST AT q9 T gy a9y )
39 a7 &1 fearg a1 S =y 29

[ 16 DEC. 1971]

(Amdt)) Bill, 1971 22
Ay & o oA e 1 e fean §
T € § oy 3w fer s
F1 feama oit7 ST #v fZama 1 g9 ar-
arz @ 72 9, gay fAa o A
fFOT St 91 Fv 43 MW T H
AT TFT FO AVE T FANA &,
dEgwEs @afs 3@ zaR s
3 A foer @ 2 ar ady, afe gae
FIZ o AN AGT g, T ARES &,
A AR F A g, AR AT

dadtm w1 fawm qan dtagw
#iT afeaga Ararem ® T @Al
(»0t sty wigan) : 2@ A% T F

S TRATTEW : 47 qAT  qgAT
wgar  dim A7 qfy we gE g,
T AT THE q@T Ay §UT qG
ara fet 2, a8 98 w341 & fF gl
&1 UF I ZHAT S T |

st R Agar : qF AQ AT T
TET | AGA I TG GHIAT | A AT
ag FEAr g fFug A w1 aued
g AT Rt awad 2T a@n |

st gyrata TAATAT ST,
AT AAT ATy FHEC |

S{t TSATCEw ¢ gr, sEfAe T
A AAET Faw g ol fFag 1
AT g G oy e g, @@y AT
g wa fF A1 & fae Arfawt #1 H
ay faa o7 W= fgg o s fea €
g Aaifea o< fAafaa &< aFAT
g ST AT F faer wferw #7 Fg wwd
g gn A A Faa F eI
& w97 TF AT § A T AT KL BT
Al

= A @R (IAT qQW) ¢
et dagfad g, 9| wfafae g

s TIRATCEW ¢ A0 A1 A E 0
it gerrafa : eT | F)



23 Essential Commodities
S TWATAA . qg Aef-Ave
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FIATE % g8 FraAaqg, a9-favam
ST #%T, W1 qEafy §, °Tuq &,
3T GIIAAT FT T FT ATARATACH T
ARETS A17 AG AT § I FahAT
%y = fAgag &7 oiwd G 7
Y wFAT F SaF fg@ ¥ oTH9 FO
FL AT

MR. CHAIRMAN : Mr. Sanyal.

SHRi SASANKASEKHAR SANYAL

(West Bengal) : Mr, Chairman, Sir, this |

Bill is partly necessary and partly unneces-
sary, because it is @ little variation of the
old thing. As my friend Shri Babubhai
Chinai said. the defence of India is over-
lapping. That is partly correct. That is an-
other matter. You would remember that
some days back I came to your Chamber
and mentioned the matter that T and my
‘Brahmin’ went to a shop to make some
purchasey. .. (Interruptions). 1 am a Bra-
man and my wife is a Brahmin, That is the
proud privilege of all Brahmins,

Sir, T went to a shop and [ mentioned to
vou that sugar was selling at a higher rate.

S TRATAS ;AT ATROr E 7

st TS WET AT 24 A9
LT FTRITE |

s AT ¢ SR, T AHAT
AR E AT HAT 7

MR. CHAIRMAN : All Brahmins
equally good.

are

SHR1 SASANKASEKHAR SANYAL: 1
would have given him & good answer {0 his
question, but that would involve the Chair.
I am as good a Brahman as the Chair may
be. I am one of those persons who go to
shops to make purchases. ..

MR. CHAIRMAN : You have to talk
on the Bill

SHRI SASANKASEKHAR SANYAL : 1
am coming to the Bill I mentioned to you
1egarding the rise in the price of sugar and
kerosene.

11 AM, . .
Somehow or other you did not permit

me to mention that matter but I do not
grude, Sir, if you go to Connaught Place
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you will find that orange is selling at higher
rates on the plea that Bangla Desh fight is
going on, You go to the Druggist; Calmpose,
a tranquilliser is selling at a very high rate.
You go to @ relailer; sugar is selling at a
higher rate; kerosene is selling at a higher
vale; mustard oil is selling at a higher rate.
These poor retailers say that the big dealers
of Pahar Ganj are charging higher rates
from them. What happens is this. These big
dealers are writing in their account books
the proper rates but they are charging
higher rates from these small dealers. J am
personidiy satisficd that these small dealers,
the Vithalbhai Patel House dealers are
not mahking any profits for themselves. My
friend referred to prosecutions and convic-
tions, You have been a lawyer; ; have been
a luwyer. And we know these prosecutions
and convictions under the Essential Commo-
dities Act have not stopped blackmarketing
even by a fraction because this is not so
much a penal proposition as a preventive
proposition Therefore I want to know from
is

. going to set up for seeing that these big

!

dealers do not flezce the small retailers and
incidentally the common people who are
consumers, We ure giving all support to the
Government in this emergency but the Gov-
ernment is not giving any support to the
common man [hat js a dangerous thing.

There is also another aspect. Rice, pulses,
flour, they are all adulterated by mixture
of unedible things. Powdered stones and all

+ such things are mixed with rice, pulses etc.

[MR. DepPuTY CHAIRMAN in the Chair]
Unedible liguid is poured into edible oils.
Similarly some foreign liquid is poured into
kerosene oil. This sort of adulteration is
going on in respect of all things and ulti-

mately the benefit goes to the big trader
in two ways, in the form of more price and

also evasion of income-tax. Therefore there
is no question of controversy, quarrel ‘or
acrimony here. Tt is a question of finding
out concrete steps by pooling all our wis-
dom together in order to set up & machinery
which will restrain and prevent the big
deale = from gambling with the lives and
daily necessities of the common man.

SHRI BALACHANDRA MENON
(Kerala) - Sir, this Bill is absolutely neces-
sary so that we can to an extent see that
the essential commodities are in & way
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[Shri Balachandra Menon.]

distributed to the pzople at controlled rates,
These amendments are necessary but as has
been pointed out there are two accounts
maintained by most dealers and we are not
in a position to find it out. Some drastic
action will have to be taken. If there are
complaints  from individuals Government
must immediately move to find out, to seize
documents and to act on the complaints
quickly. These two accounts are kept in such
a way that one is for the Government and
the other is for themselves. This is what is
being done. Now kerosene and food prices
in remote arcas go on increasing. You may
be able to control it here but in villages
and in places which are remote it is very
difficult 10 control the prices. Unless we
have popular committees we would not be
able to control the prices. T would therefore
suggest that popular committees consisting
of Members of Opposition parties should
be set up at every level and their com-
plaints must be taken up and the Govern-
ment must act immediately.

It is only that way that we will be able
to control because, when a commodity is
scarce, there is always the possibility of a
black market price being charged for the
commodity,

SHRI N. G. GORAY (Mahuarashtra) :
There is artificial »carcity also.

SHRI BALACHANDRA MENON : Yes,
artificial scarcity; that is also there, So, this
can be checked only by popular commit-
tees, and popular committees must be set
up at all levels so that we can make use
of these committees to get the prices con-
trolled. We must insist on all merchants
all over to put up the price of every com-
modity, and it must be exhibited in every
place. This has to be done. During a war
period like this we must be in a position
to see that efforts are taken to see that
black-marketing is stopped and people’s help
is seught for stopping blackmarketing, These
Clauses are neccssary but by themselves
they will not be of much use unless there
is a popular, vigilant people’s leadership
which will check and help the Government
to control the prices. For example, we have
fixed a certain price. There is some unoffi-
cial rationing in Kerala. In other States
there might be rationing which will have
to be kept going strictly, There will be the
surplus rice that will come to the market.
You must be in a position to fix up even

[RAJYA SABHA ]
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the price of such rice, which can be had in
addition to the cationed rice, at a certain
price. That is necessary. Unless that is done,
there will be blackmarketing, So, there will
be a fair price as well as a ration price, Both
will have to be fixed up. Tt is only within
that limit that the merchants can be allow-
ed 10 sell their commoditie~, especially
essential commodities. That s ore sugges-
tion which I wanted to make. Whan we
don’t have rationing throughou: .ind when
it may not be possible to have the essen-
tial commodities at reasonable zrices and
when you are not in a positior to supply
them through Government agencies there
will be the necessity that some amounts of
essential commodities have to bz sold in
the open market. But they munt also have
w fair price and they will have -> be fixed.
Another thing that T would like t» suggest
is that Government must take ¢ 2r the dis-
tribution of at least some of th: most im-
portant essential commodities. Unless that
is done you will not be in a wvosition to
assure the ordinary people the y.ssibility of
getting food, edible oil and such other abso-
lutely necessary articles of daily use, 1
would therefore suggest that 12 Govern-
ment take over the trade in these essential
commodities. A certain  amounnt will be
directly given by them. The rest can be
allowed to be controlled by m.. 2t forces,
but there also the price will have to be
fixed. These are the two sugge-: >ns that 1
wanted to make.

SHRI CHITTA BASU (We- Bengal) :
Sir, I shall restrict my commerts to the
limits of the Biil. Sir, in the proposed
amendment it has been sugge-ed that the
prices for the foodgrains or other ceveals,
which will be given by the Government to
the purchaser, will be the controlled nrices
or, in the absence of any controlled price,
some price which has got some relation with
the post-harvest period. This T think is the
Government’s intention in this amendment.
Sir, there are two prices. There is no doubt
about it. Some prices are conirolled and
some prices are not controlle! But there
is a role played by the Agricultural Prices
Commission and they fix up certain floor
prices, some prices in relation to certain
crops, for example jute, raw cotton. Sir,
under the provisions of the Act raw jute
and raw cotton can also be taken hold of
by the Government; they may be purchased
by the Government, Their prices are not
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controlled; the Agricultural Prices Commis-
sion merely fixes certain prices which we
all support prices.

Again, the support price is invariably
lower and much lower than the prevailing
:price in the market, T think you will agree
with me that in the case of cotton it is much
lower than the prevailing market price. In
this case if the Government want to pur-
chase that commercial crop from any cul-
tivator, they will pay only the controlled
price or in the absence of it some piice
‘having relevance to the post-harvest period.
In the matter of post-harvest price it
said :—

is

“For the pwuposes of this sub-section,
“post-harvest period” in relation to any
area means a period of four months
beginning from the last day of the fort-
night during which harvesting operations
normally commence.”

As is well known to every body. the ordi-
nary, poor peasant cannot withhold his
stock. Immediately after the harvest the
crops are, tuken possession of by the big
‘moneylenders, the rich peasants or the
middlemen and the Government will have
to purchase from them. In that process the
poor agriculturists and the poor cultivators
are deprived of a remunerative price or a
just price, but when the Government pur-
chase that from the ordinary cultivator,
under the provisions of this Bill, they will

harvest period. The post-harvest period
price is invariably lower than the price
which is prevailing after six months or ten
months or towards the end of the season.
This provision is of a permanent nature. T
would not have raised this question at all
had it been only of a transitory nature, It
is going to be permanently on the Statute
Book, Therefore, for all time to come, so
long as this Act remains. the poor agiicul-
turist will be deprived of a legitimate and
fair price for his crop. 1 would suggest that
the Government should give some thought,
so that the poor agriculturist will not be
deprived of a legitimate price under the pro-
vision of a so-called post-harvest period
price. The post-harvest period price is nor-
mally much lower than the legitimate. just
and fair price. Therefore, T want this point
to0 be taken note of,

[ 16 DEC. 1971}

(Amd1) Bul, 1974 30

As regards the price rise, this is not the
occasion 1o discuss it, I feel that if the pro-
visions of this Act are to be given effect to,
the Government should come forward with
a measure to take physical control of cer-
tain essential commodities and for that pur-
pose monopoly purchase by the State of
foodgrains and commercial crops is a neces-
sity. In the absence of such a policy, the
price rise cannot be arrested. In the case
of monopoly purchase of agiicultural pro-
duce, the poor agriculturist should be en-
sured a fair price. Therefore. on the basis
of these major promises the Essential Com-
modities Bill should recast. Oniy if it is
recast there will be benefit both to the con-
sumer and to the poor agricultutist. Other-
wise, it will become a permanent headache
to the poor agriculturist.

DR. K. NAGAPPA ALVA (Mysom) :
Sir, this is a very important amendment to
the already existing Act. Price rise has
given rise not only to many problems but
also difficulties, T want to partic-arly em-
phasise the importance of implementing
this Act at this critical juncture in the his-
tory of our country when everv effort has
to be made to defend the countu— wit~ the
unity of the people,

We have to remember that India is rural
Indiz, So. while we implement this Act.
every effort should be made to sce that we
give the fullest satisfaction to the people,
that these essential commodities are avail-

g ; able to them. I must say particularly that
pay a price only in relation (o the post !

when there is emergency and war anti-social
elements and even infiltrators znd other
anti-national elements have an upper hand.
There 15 a feeling everywhere i= this coun-
try that when an emergenc. - this kind
comes, when the people are i difficulty.
anti-social elements have an upre- hand and
greater attention must be pai’ to see that
the prices of food articles and c'cth do not
go up. For that it is very ne:>vary that
people’s resistance movement is eacouraged,

particularly  the women's crganisations
should bz alerted to see that t~a price resis-
tance movement becomes < pnaz- end
stronger,

There is another point which 1 would like
to say and that i» about the businessmen
and traders. They smuggle these articles and
carry them off in their vehicles. We have
the bitter experience that it has become
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diffcult to prevent this smuggling and
smuggling of umber, particularly of sandal.
And T am glad (hat here is a provision 10
seize the 1ehicles and that has to be applied
It is also very necessary that summary trial
under clause 4 should not be merely for
namesake, but summary trial wherever
necessary should be strictly enforced.

Another point which | want to empha-
sise is the menacing effect of adulteration of

[RAJYA SABHA |

foodstuffs. It has been seen that the mer- |

chants and the traders have succeeded in
fooling the Government and in adulterating
the foodstuffs. It has been their job also
here as to find oui methods how to come
out of such things. I may also utter a note
of warning to the Government that anti-
social elements particularly come out on
such occasions with donations and other

things for the war effort; at the same time .

they also increase their trade with corrupt
practices: they smuggle and indulge in
adulteration of foodstuffs. Also, there are
certain articles which do not come under
the purview of this Bill, We should see

that the prices of those articles are also

not raised and those who indulge in such
corrupt practices must be booked and
punished ruthlessly. About prevention of
adulteration of foodstuffs, this is the one
opportunity, the greatest opportunity, for
the Government to have the cooperation of
the people. T am making a suggestion in
that conmection that at all levels and var-
ticularly in the villages, the village leaders
have to be taken into confidence so that
they may give their fullest cooperation. I
may say here that T had the occasion to go
to Egypt and there I just wanted to know
why the people were backing Nasser with
all enthusiasm in spite of all the difficul-
ties. They said that the price of the food-
stuffs had not risen, The price of bread
there has remained steady. So, ull these
consamer goods, food articles and other
things should not rise in price. any rise
has to be resisted.
With these words, T support the Bill.

SHR1 GHANSHYAM OZA : Mr. Deputy
Chairman, Sir, T am grateful to the hon’ble
Members for suporting the amendments
that T have brought forth. Opportunity has
been taken to exprass concern about the
rising prices, about the non-availability of
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certain consumer goods and about the
implementation of the Act. I will take the
points first made by Mr. Chitta Basu be-
cause il has something to do with one of the

t
amendments which [ have brought forth.

He expressed concern that the post-har-
vest price will be inequitable to the pro-
ducers,

SHRI CHITTA BASU: Small produ-

cers.

SHRI GHANSHYAM OZA : Small or
big. 1t is not going to be inequitable to any
producer. J wish the hon’ble Member had
read section 3(ii) (f) he would have seen
that this relates 10 :

“for requiring any pz2rson holding in
stock any essentinl commodity to sell the
whole or a specified part of the stock to
the Central Government of a State Gov-
ernment or to an officer or agent of such
Government or to such other person or
class of persons and in such circumstan-
ces as may be specified in the order.”

This is done mostly after the goqds have
pﬁs?ed the hands of the cultivator. Some
business men purchase goods when the
prices are very low soon after the harvest.
The store them znd later on they tiy to
charge higher price from the consumers. At
the time of the harvest the prices are at @
low level. And, therefore, only post-harvest
price  will be given to the persons from
whom goods have been procured under
section 3{1) ().

SHRj CHITTA BASU : It is nol meant
for purchasing if it is a matter of anti-

hoarding. ..

SHRI GHANSHYAM OZA: You
know th= Food Corporation has bgen cons-
tituted, It gives support to agricultural
prices. Tt procures foodgrains directly from
the agriculturisi. This has also a different
meaning altogether. It is not meant for
procuring foodgrains from the producer or
agriculturist. Tt is meant against only per--
sons who have stored them. We do not
want to give them any benefit of hoarding.

SHRI A. D. MANI (Madhya Pradesh) -
On a point of clarification. Apart from oils
and foodgrains and so on, this blackmar-

ba
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is aldo going on in medicines also.
THer¢ is lot'of blackmarketing going on.
Stocks are being hoarded. And T can tell
fot 'the information of the hon’ble Minis-
ter that the tablet, diabenese, which is re-
qmre.l for diabetic patients is not available
in maay towns, May 7 request him to
assure the House that he would includé.
médicines also in the list of essential comi-i

moditizs ? aend od gl
i Yum!' il

SHRI AKBAR -+AKI ~KHAN . (Andhra
Pradesh) : It does not come in his pur-
view.

_SHRI GHANSHYAM OZA: Leave
diabetic pafients alonhe. Let us come to the
nou-diabetic’’ people. We know, Sir, that
drugs have been covered by the Essential
Commodities Act. As far as my knowledge
goes, on eve,ry packet of drugs there is
pricz given. Drug is an essential commo-
dity. The prices are controlled. As far as
my knowledge goes, subject to correction,
every packet of a drug has got to display
the price at an,c}} it 1s to be'! stﬂd i it

oot o S0
SHRI AKBAR ALT KHAN :Jt,. udmr
appdars from the market
EASLE i BT ST IR WY P raltit ety eoe i

SR GHANSHYAMuOZrAmH was, At
dealiag with the. prices. vy, LTS

kéﬁng

b oy,

wline <y

MR. DEPUTY CHAIRMAN” Bk Kl

hlm b Tuentt b
L0 g oddy e

SHRf GHANSHYAM OZA v Th a: gene-.
ral was I would say that we are not taking
satisfaction of just putting the legislation
on th= Statute Book as some hon’ble Mem-
bers have cobserved. We want the co-ope-
ratioa of the people at every level to see
that' th= goods are sold at fixed pricet and

ace available to the consumer,
AVE P emnii/ o g . fes EITI 1 /d

QHRY ’SAE(ANKASEKHAR SANYA&.J ‘
Wha? co—operatlon do you wa.m)?' o

SHRI GHANSHYAM QZA Whenever
you come across a case you must imme-
diately go to the nearest authority and
point ‘out that goods are not available or
are ‘hoéarded or higher prices are being |
charged. We have constituted Citizens Couns |
zil, Consumers’ Resistance Council, and so
aﬁfitmmen’x Council has also been set up.
S#§: rwith the co-operation of all thess
bodigsnwe. hape that particularly in these(’

tihes we will be able not only to .cush,
1135RS3,71- 2
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hdatding but also to regulate the prices. In
this juncture, if you do not extend co-ope-
ration to the Government authorities, I do
not think we can have the Act successfully
implemented. So, I would not take more
time of the House. Some other points have
also been made and we have taken note
of them.
[ TP N IS
Do T bl

"SHRYI GANESHI LAL CHAUDHARY
(Uttar Pradesh) : The public is co-operat-
ing with you,_ Sir. . -

SHRI GHANSHYAM OZA We

are
‘is
any (complamt it can be reported to the
nearest anthority. For example, in thJef
Delhi Administration several Inspectors
have been appointed and several shops have
been opened for supplying goods at fair
prices. We have delegated all these powers
to the States and the Union Territories, and
they are constituting several authormes to
cope with the situation. AL

So, T hope the House will excuse me if I
do not say more. I am thankful to the

Members for their support.

MR. DEP'U‘rY CHATRMAN : The' Gues-

tron IS

to.

" THat (e Blﬂ further to amend the

Essentral Commodities Act, 1955, be
takeh nto consrderatron ”
= BARA ST Lt vaL! 3o
¢« The motion was adopted £

MR DEPUTY CHAIRMAN : Now we
shall take up clause by clause consideration
Of jhﬁ Billx. oL T

sxos nud S0 .
Y ]

5oy
Qkaus,e,sJ 2 10,5 v)vferemadd d” tp t%e Bifl. -
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[ARATRRNE YRR
; Clause 1 the I:nacunz Formu]a and the

Title were addad to the Brll
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move : LI vy odf

fros CLT e e
| -1 That the. Bill "F passedl o o

reooerdy ot edu. 7ol et g
" fhe q’z?é.ﬂzdh wis pﬁl and the motion was
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